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Qrder dated : 2.11.04

Heard Mr. A.K.Bose,Ld. Counsel for the

applicant. A copy of thés DsA. has been served on

Mre ReCsRath,Id. Standing Counssl for the

2. The applicant is aggrieved by the
| order dated 31.3.04 passed by the disciplinary
l authority at Annexure-A/3 imposing on. him
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‘period of 45 days from date of receipt of such

éisposed of at the admission stage.
L
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the punishment of withholding of annual
increments for three vears with non-cumulative
effect. During the submission of his gﬁievanco.
it revealsJ/that the applicant has not o far .
submitted any aﬁpeal against the saiad Qrdor of
punishment which he has assailed in thfs O.A.'
As the applicant has not exhausted the dcpar£;
mental’remcdiosjin the interest of justicc,1t 
would be advisible to direct the applicant to
place his grievance before the Appellate authon
rity, which he should have done in the first
instance. Howevor, liberty is granted to hhn te

file an appeal against the order of the disci-

plinary authority dated 31 .3.04 hefore the

appellate aythority within a period of 30 days
from the date of receipt o»f this order. On \‘
receipt of such an appeal the concernad authéé,'
is directed to consider the same according ﬁo t‘h
procedure laid down in this regard and decide t

representation by passing a speaking order With,f

a representation/appeal. Further, dirccti;ﬁ7i&
also issued to the Respondents not to ;ffecg
the punishment order datsd 31.3.04 till the
date of nﬁxtlincroment within which period £h0-'
\appoal should to be disposed of as per our
?1rection given above. ‘
3. With the above direction, this D.Ae §
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~ NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

4. Send copies of this order to the
Respondents and free copies of this order
be handed over to the Ld. Counsels appearing
for both the parties,




